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MINISTRY or COMMUNITY DEVE-
LOPMENT AND CO-OPERATION
(Surt B. S, MurTHY): A statement is
laid on the Table of the House.
i .
STATEMENT |

Uttar Pradesh.—A Co-operative So-
cieties Bill was introduced in the State
Assembly and it has been referred to
a Joint Select Committee. . |

Kerala.—The Kerala Co-operative
Socities Bill, which had been intro-
duced in the State Assembly, lapsed
due to dissolution of the Assembly as
a result of the promulgation of the
President’s Rule. 1

Pondicherry.—Pondicherry Adminis-
tration hag recently enacted a new
legislation,

Himachal Pradesh.—The Himachal
Pradesh Co-operative Societies Bill is
ready for introduction in the next ses-
gsion of the Himachal Pradesh Assem-
bly.
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Delhi—A decision has been taken to
initiate legislative action to repeal the
Bombay Co-operative Societies Act,
1925 in its application to Delhi and to
extend the Punjab Co-operative Socie-
ties Act, 1961 with some modifications
to Delhi. A Bill is expeciled to be in-
troduced in the Parliament.

to Questions

Andaman and Nicobar Islands.—~The
Administration is considering the pre-
paration of draft regulation to be pro-
mulgated by the President in order to
replace the Co-operative Societies Act
of 1912, which is now in force.

Tripura.—The Bombay Co-operative
Societies Act 1925 is now in force.
Additional provisions have been made
in the statutory rules to suit the pre-
sent requirements,

Goa, Daman and Diu,~The Mahara-
shtra Co-operative Societies Act, 1960
has been extended to this Territory.

Dadra and Nagar Haveli—The Guj-
arat Co-operative Societies Act, 1961
has been extended to this Territory.

Laccadivi.—The Laccadivi, Minicoy
and Amindivi Islands Co-aperative
Societies Regulation, 1960 has been
brought into force since December,
1961

Manipur —The Assam Co-operative
Societies Act 1949 is in force in Mani-
pur. The question of enacting a new
co-operative law is under consideration
of the Manipur Administration.

Nefa.—The Co-operative Societies
Act of 1912 is in force in this Union
Territory. The NEFA Administration
has been requested to consider the en-
actment of new legislation.]

Loans To CO-OPERATIVE SOCIETIES

511. Sart DEOKINANDAN NARA-
YAN: Will the Minister of Commu-
NTTY DEVELOPMENT AND CO-OPERATION
be pleased to state the amount of
money so far given o each State



